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1. Heard Mr. G. Ramachandﬁa Rao, learned counsel
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I L ; L
for the applicant and Mr. G.W.Mal%a Reddy, 1learned
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étanding Couqsél for the respondehts.
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want of an imnedi
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inl
1

Since then she has
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#f seniority,
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letter No.P/R&R/]
‘the OA) reqaes
ibio—data efifhe
joffice knof 'if

|Division with £

N

the office of
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ien in Waltair Division for

firmation and fbrthe% promo
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or dated 25.2.1992 vide An
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she -ean bel absorbed in '
Tority |
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lien in

?'s letter

+nexure-3).
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consider the changf of lien. Thié,torrespondence went on

fqr some time an@ by letter Np{WPV/PB/IOG/Typist/Lien

delted 5.3.1993 (Annexure 14 to thé 0.A.), the Waltair
: , ‘

DiWision said that: it has no objection to atcommodate

tﬂe applicant presently workﬂné@as Ad hoc {|Typist in

anstruction brge?isation under ﬁPO(Ca VSKP llwith full

seniority as sugdested by the - CPO/GRC plovided a

- : o e e 2 o '\r:x(‘,-f.-.a Mermiok. . A atlaaat

! |
Senior Typist) is transferred Ef@m Headquarters{ cadre

|

| | R |
te Waltair DlVlSlfn cadre whlch.ﬁppears to bF the only
' ' . ' \
'I . ‘ A -'—--!-"1-'!--- Mh A HasA~rnartars

office vide its létter . No.P/H-7/97/CAO(0)/VSKP/LdRc

ddted 22.7.1993 ﬁ%d refused towtfénsfér any post but it

haéd no objection‘for her transfer from GRC to VSKP if

sﬁe can be accoHnodated within' the existing cadre of
- _ ‘ :
Wéltair Divisionl Respondent. No.3 by his letter

Nb.WPV/PB/186/Typilst /Lien  dated' 28.12.1994  finally

d%cided that;thd case of the :applicant for|| change of

. ’ 't ma L.
lien from Garden, Reach to Waltglr Division) cannot be

considered as both the Headquartérs and the Division are

L
nLt willing to part with their!pést ahd the transfer of

lLen may create écme iR problem]ih the Divisirn and thus
' J i |
der request was éLrned down. '

g. The'le;rned counsel fdr thelappliant submits
éhat a number og her juniors‘déo w;re selected along
Jith the applica%t were given-iien of their; choice in
%écordance withli_he Headquarterg ofklce letter dated
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provide a post with approprlate status in the Divisior
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themselves are fulLy responsible | for reviving] the case
' Cdeﬂu-ubm - i ‘
when the case eaﬁ—beiflosed at the initial stage itself

in} the year 1987 as time barredi [Having given|some sort

ofi hope to bhe appllcant by 'cdrresﬁonding with the

| “ Nl

Hequuarters office and the Wa#tair Divisional office,

the respondents'ha%not.now take a Qlea that this case is

barred by limitation. Hence the ‘contention of limitation

of the respon?entg has to be réjqcted and is|irejected.

: i
Thlere is no doubt|that the applicént wﬁll get|| seniority
as per her date‘oﬁ promotion in ‘the cadre of Head Typist
if she is gmgtedias Head Typist in Waltair| Division.

That may cause some hardship to¢ [those who are promoted

as Head Typisﬂsin'Waltair Divisﬂon;after the date of her

pgomotion whiéh'wgll rank them:jqnior‘to heri Thus the

applicant has not;impleaded thoge;pensopé;as:gartieéoto
: : . ‘ i

this O.A. Hence, the applicant's case has to [be decided
| .

cqnsidering the hardship that:! will be caused to the

L]

] '
others in viéw of her administrative transler of her

! : ‘ L o
lien to the Waltair Division. No|. doubt, | 1f the

applicant is posted as Head Typist in the Waltair

: ‘ i
Division, the otélr employees who will be affected by

¢

this posting, will resort to, industrial |jaction by

! 1 ;

approaching the Trade Unions an? that may |cause some
i _

' I

problem in running| the Division:

9. ConSide%ing the aboVei aspects, a solution
: & |

P . - | - .
which will nqt‘c;use problems to] the AdmlnlsFratlon and

to the applicant -has to be giveﬁ.

10. The'lea%ned counsel ﬁoﬂ the‘applicant submits

that the applicahlt is a lady |of above 55 |years. Her
] .

hpsband is wérkigg in the Waltalir Division.{ If she is

i ‘ v

transferred from the Constructioln organisaticn, Waltair

Division to some other Division,| she will bei|put to lot

: S
off difdficulties 'as she has to léave her family and she

-j\_f’/willabe put to harjassment. She jis interested to keep her

|
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.D lien at Waltair | Division wiFh: the sole |purpose of|f
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staying at Waltair
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sq?ved. ‘
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the closure
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|
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|
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Copy tos

1.
2,
3,

4,

S.
6.
7.

The Gensral Manager, South E€astern Railway,
Garden Reach, Calgutta. Yest Bengal.

Chief Parscnnel GOfPicer, South Eastern Railway,

Garden Reach, Calecitta, West Bengal.

Chief Project Manager, South Eastern Reiluay,

Bondaparthy, Visakhapatnam.,

Divisional Railway Managsr, South Eastesrn Railuay,

Dondaparthy, Visakhapatnanp,

One copy to Mr.G.Ramachardra Rao ,Advocate,CAT,Hyderabad,

One copy to Mr.C.V.Malla Reddy,CGSC,CAT,Hydsrabad,

One copy to D.R(A),CAT,Hyderabad,
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